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Secretary, Ministry of Defence,DHQ,P.0.New Delhi-110 011.
€hief of the Naval Staff Naval Headquarters,DHQ,P.O,
New Delhi=110 011,
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Chief Staff Officer (P & A),Eastern Naval Command,Naval Base,
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it is necessary for the Appellate authority to give

personal hearing to the Appellant for

the appeal.
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(R. Rangarajan) , (. Neeladri Rao)

Membe r (Admn, )

Dated : May 27, 94
Dictated in Open Court

Vice Chalrman

i :
sk A[ 2367w

eg e ()

Goﬂ)«j% J -

g o, %
’dﬂ%&lg; i&



